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CENTRAL ADfl IN ISTR AT IV£ TRIBUNAL
PRINCIPAL BENCH

N«u th« 22nd Ouly,

HON'BLE WR. S.R, ADIGE, VICE CHAIRMAN (A)
H0N»BLE riR- P.C. KANNAN, NEPBER (D)

O.A. N«. B77 «f 1993

1999

P4T SC/ST Emplayoes yelfara
Asaaciatian, ,,- .. 11
1240-A, Gali Na.Sf Bagarangbali Wahalla,
Paujpur, Oelhi-IIOOBS. thraugh
ita Secretary General,
Shri BraHafn Pal,
S/a Shri Raghbir Singh,
Asst. Peat Maatar, G.P.O., Now Delhi.

Shri Ganaahi Lai,
S/e Shri Pleua Ram,
Oy. General Planagar,
Ministry af Cawcnunicat ien,
Dept. af Telecaromunicat ian ,
Sanchar Bha^an,
New Delhi. • Applicants

(By Adwacate: Shri Anil Kuaar Gupta)

^  Versus

1. Unian af India thraugh
Chairman, Telecam Cammisaian,
curn-Secretary,
Dept. af Telacammunicatian,
Ministry af Telacammunicatian,
Sanchar Bhawan,
New Delhi.

2. The Member (Servica8)-cw
Diractar General,
Dept. af Telacammunicat ian ,
Ministry af Cammunicat ian ,
Sanchar Bhawan, N,aw Delhi.

3. The Secretary,
Dept. ef Peraannel & Training,
Ministry af Parasnnel, Public Griavancaa
and Penaians
Narth Black, r, ..
New Delhi-110001. ••• Raspendenta

(By AdwacateJ Shri S,M. Arif)
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0.A. N«. 9^7 af 1996

Shri R.C. Arya,
S/a Shri PI.P. Arya,
R/a Flat Na. C-117, \
Sauth IJjti BaQh» Applicant
Nau Dalhi.

(By AiuacataS Shri Anil Kumar Gupta)
Versus

1. Unien af In«iia thraugh
the Secretary,
Dept. ef Telecemrounicat ien ,
Sanchar Bhauan,
Neu Delhi.

2. Shri Ramesh i-. , ■
General Planager. Satellite Praject,
Na.33 , Ethir aj Rea^ »
Chennai~600105.

3. Shri Angus Piuhhepaihyay ,
General Manager, T, Prajsct, t p i ^
Behind C.T.O,, Building, G.P.O. Camplox,
Patna-800001.
Bihar. •••

(By AivaCateS Shri S,PI, Arif)

QRQER (Oral)

BY HON'BLE MR. S.R. AOIG£| VICE CHAIRPIAN (A)
As thesa O.As inualva camman queetien ef lau

and fact they are being dispesed af by this camman arder.
2, In bath O.As applicants pray far cenfirmatian
fram the date af their initial appeintment in Ouniar
Time Scale af ITS (Graup A) against the backlag af the
Direct Recruit reserved queta.

3. Applicants' ceunsel Shri Gupta has vary fairly
admitted that al'^Recruitment Rules fer ITS (Graup A),
the Direct Recruits in 3TS af ITS (Graup A) are required
ta put in twa years af prabatian after initial recruitment
befare thay can be canfirmed. Thase Rulas hava been framed
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uniiar Article 309 ef the Cinetitutien ef India net

uithstanding any backleg ef Direct Recruits in

reserved queta, manifestly the prayer fer cenfirming

M applicants u.e.f. the dateCs) ef their initial
appeintment uitheut considering the prebatienery period

they have to put in^cannet be allowed.
4. Applicants have also prayed fer seniority

consequent te their confirmation u.e.f. the date(s)
«f their initial appointment, but for the roasoos

discussed above this prayer alse cannot be acceded to,

nor indeed the prayer for consequential promotions.
4 prayer has been made in O.A. No, 1957/96

to grant applicant in that O.A, ad hoc promotion to

GAG applying reservation in terms of Government of India

instructions dated 30.4.83. This relief prayed for is

not consequential to the main relief aeught^and discussed

abovo^and under the circumstances the s®me is squarely

hit by Rule 10 CAT (Procedure) Rules which requires that

the reliefs sought for should bo consequential te eno

aoothor.

6, During the course of hearing Respondents*

counsel Shri Arif has invited eur attention to the CaT

Chandigarh Bench order dated 23.8.95 in O.A. No. 17^P^1993

Har Kishan Lai Vs. UOI and other cennoctod case in

which similar reliefs geing back to 1971 and 1975 had been

sought by those applicants. Shri Arif has stated that

by the Tribunal's aforesaid erder dated 23.8.95 rboth O.As
wore summarily dismissed as being hopelessly-time bMred ,

in view ef the prev isions ef the ̂ Sect ien 21 (2) A.T, Act,

1985, and the twe O.As be fere us are likewise fit to bo

dismissed en the samp ground without examining the claims

ef the applicants en merits*
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7, Shri Gupta haa at at ail that the pracBedinga af th©

Revyieu Cemnilttaa riatad 21,2,95 anJ 9,10,93 (bath af

which have baan annaxad with tha pleadings) wara nat bafara

tha CAT, Chandigarh Bench and hance the present O.As

are nat hit by lien it at ian.

8, In this cannact ian ̂ hr i Gupta has alsa stated
that the Tribunal has the jurlsdictian ta mauld the

raiiaf prayed far and prays far permissian ta amend

tha Q.As ta rectify the infirmities painted aut in the

pracading paragrphs*

9, These twa O.Aa have bean filed in 1993 and

1996 raapactiwaly. Wa are claarly af the view that aftet

tha lapsa af sa many years and mara particularly after

pleadings hava bean camplatad and tha mattar haa

cama up far final haaring, wa uauld nat ba justifiad in

parmiting applicants ta amand tha O.A. at thia lata

stags.

10* Far tha raasana discuaaad abava thaaa twa 0*As

ara d iamlaaad , withaut prajudica ta applicants ta puraua

thair ramadiaa in accerdanca' with law, if sa advisad.

Na casts.

11, V Let a capy af this ardar ba placed in aach

casa racard.

(P.C. KANNAN)
nEDBER (3)

/GK/

(S.R. ADIGE?)
Vice Chairman (A)

„ve TribunalCentral

Pripi ip -' \
Faridkot


